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FOTJRTBENTII KERALA LEGISLATTVE ASSEMBLY

Seventh Session

BT'LLETIN - PART tr
August 9, 2017.

No : 310

The Govemor has made necessary recommendation under Article
207 (3) of the Constitution of India in respecr of t}e above bill.

V. K. Babu hatrrh,
Sccrctrry


